
MAY ... 1961 

NOTII'JCA'1'lON UNDI:R MoToR VZClCll8 
ACT 

TIle ......... or State ID tbe MIDis-
trJ of TraaQort aDd Cenunn'llieatlo .. 
(Sbrl RaJ Baba4ar): I beg to lay on 
the Table a copy of Notification No. 
T. 102-41/17 pubUshed in Himachal 
Pradesh Gazette dated the 8th April 
1961, making certain amendment to 
the Punjab Motor Vehicles Rules 
1940, as applied to Himachal Pradesh, 
under sub-aecUon (3) of section 133 
of the Motor Vehicles Act, 1939. 
[Placed in LibrarJ/. See No. Lt-2933/ 
61). 

NOTIFICATIONS UNDER ORISSA SALES 
TAX ACT 

The Mln1ster of State In the Minis-
try of Home Affairs (Shrl Datar): I 
beg to lay on the Table a copy each 
of the following notifications under 
Section 29A of the Orissa Sales Tax 
Act, 1947, read with clause (c) (iv) 
of the Proclamation dated the 25th 
February 1961. issued by the Presi-
dent in rt'lation to the State of Orissa; 

(i) Notification No. 976-C.T.A.-7/ 
60-F. published in the Orissa 
Gazette dated the 14th Jan-
uary 1961; 

(ii) Notification No. 5081-CTA-
352/61-F published in the 
Orissa Gazette dated the 20th 
February 1961; 

(iii) Notitlcation No. 6625-CTA-
59 J60-F published in the 
Orissa Gezettc dated the 8th 
March 1961; and 

(Iv) Notification No. 6627-CTA-
59/60-F pubilished in the 
Orissa Gazette dated the 8th 
March 1961. [Placed in Lib-
raT'll. See No. LT-2934/61]. 

MAIN CONCLUSIONS 0" SECOND Sl:ssION 
0.. INDUSTRIAL COMM1TTJ:I: ON MINES 

OTJD:R 'l'RAN COAL MINES 

TIle »epat,. MlDbter of La ..... 
(81ar1 Did All): I be, to lavon the 
or.bl. • copy of the main conclusiona 
01. the Second Seuion of the Indus-

trial Committee on Mines other thaD 
Coal Mines held at New Delhi on the· 
24th April 1961. [Placed in LibrAflIo 
See No. LT-2935 J81l. 

NOTIFICATIONS/RuLBS UNDER SIcA. 
CUSTOMS ACT ANtI CENTRAL Excrsa 

AND SALT Ar:r 
~ Depnty Minister of 1"bwaee' 

(Sbrimati Tarkeshwarl Slnba): On: 
behalf of Shri B. R. Bhagat, I beg to· 
lay on the Table-

(i) A copy each of the following 
Notifications under lIub-section (4) or 
Section 43B of the Sea Customs Act, 
1878;-

(a) aSH 544 dated the 22nd April,. 
1961; 

(b) aSH 545 dated the 22nd 
April 1961. [Placed in 
Lihrary. See No. LT-2936/ 
61). 

( ii) A copy lc'ach of the following 
Notifications undl'r sub-section (4) of 
Sl·ctiol1 43B of the Sca Customs Act, 
1878, and S('ction 38 of the Central 
Excises and Salt Act, 1944:-

(a) GSR 542 dated the 22nd April 
1961 making certain further 
nm(·ndment to the Customs 
ane) Central Excise Duties 
Export Drawbal'k (General) 
Rules. 1960; 

(b) aSR 543 dated the 22nd 
April 1961 making certain fur-
ther amendment to the Cus-
toms and Central Excise 
Duties Export Drawback 
(Gcneral) Rules, 1960; 

(c) GSR 546 dated the 22nd 
April 1981 contalnlng corri-
gendum to GSR 188 dated the 
18th February 1981. [Placed 
in LibrClT'll. See No. LT-

2937/81]. 

(iii) A copy of the Central kcise 
(Sixth Amendment) Rules, 1981. 
published in Notiftcation No. GSR 58% 
dated the ZOtb Aprll 1981 under Sec-
tion sa of the Central Exc:lsel and Salt 




